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ORDER

PER K. NARASIMHA CHARY, J.M.

Challenging the order dated 16.12.2015 passed by the learned Pr.
Commissioner of Income Tax, Karnal New Delhi for assessment year
2011-12 under section 263 of the Income-tax Act (for short “the Act”),

Ramesh Kumar Rajpal (“the assessee”) filed this appeal.

2. At the outset, assessee in this appeal expressed its desire to

withdraw this appeal and sought permission. Ld. DR reports no objection.



Recording the same, permission to withdraw is granted and consequently

the appeal is dismissed as withdrawn.

Pronounced in open court on 6" January, 2020.
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